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Deputj-Speaker: The other two 
questions have been transferred.  I 
shall go a second round.
Mr.  Hukam  S*ngh;  absent,  Mr. 
Chacko.
-1916. Shri P. T. Chacko: (1) Will 

the  Minister of Law be pleased  to

state whether the All-India Bar Com- 

of f̂overnment
mitl  .  December, I93i, has sub
mitted its report to Government?

tion̂’ŝ regardSf‘  recon.menda-

(i) n completely  unified Bar for 
tlie Whole of India, and

(ii) the dual system of agents and

cw'iLi  ""

(Hi) the continuance  of different 
classes of legal practitioners?

(c) What  steps have  Government 

atîons? recommend

. ot Law and  Minority
Affairs (Shrl Biswas): (a) Yes.

T   ̂ Report of the All-
India Bar Committee is laid on the 
Table  of  the  House. [Placed  in 
Library.  See No. IV(a) (89a).J

(c)  The Report has to be carefully 
studied in detail and the State Govern
ments, High Courts and other interests 
concerned wiU have to  be  consulted 
before a decision on the recommenda
tions is taken by Government. All this 
will take time.  .

Shri P. T. Chacko: What is the prac
tice now obtaining in the various High 
Courts as regards the recognition  of 
the various categories of legal practi
tioners? Is there any uniform practice 
as regards agents, junior lawyers and 
advocates?

Shri Biswas: I will refer the hon. 
Minister to the report which deals ex
haustively with all these matters.

Shri P. T. Chacko; I am asking about 
the existing practice.

Shri Biswas: That is also described 
in detail in the report.

Mr, Deputy-Speaker: The whole hour 
cannot be occupied with the  details 
of the report.

Shri K. K. Basu: Is it true that the 
All-India Bar Committee has recom- 
. mended the abolition of the dual sys
tem in the Supreme Court and the 
retention of attorneys In the Calcutta 
and Bombay High Courts?

Sliri Biswas: It has recommended the 
continuance of the dual system in the 
Calcutta and Bombay High Courts and 
the abolition of tho Agency system in 
the Supreme Court.

Shri K. K. Basu: Is  the  Minister 
aware that as a result of the recent 
decision of the Supreme Court giving 
the Supreme Court Advocates the right 
to practise and act in the Calcutta and 
Bombay High Courts, the dual system
IS nullified?

Shri Biswas: The Committee has re
commended that that Act should be re
pealed or modifed.

Shri P. T. Chacko: What time  will 
the Government take to arrive at a 
decision on this question?

Shri Biswas: I cannot say at the pre
sent moment. The report has just been 
published. It will be circulated to all 
organisations and courts and when the 
opinions are received, they will have 
to be considered carefully.

Shri K. K. Basu: May I know whe
ther the Government of its own has 
applied its mind as to the efficacy of 
maintaining the dual system in these 
two high Courts which hafve been re
commended by the All-India Bar Com
mittee?

Shri Biswas: The  only  question
which Government have so far decided 
is not to pass any interim legislation 
with the object of nullifying the latest 
decision of the Supreme Court, pend
ing consideration of the recommenda* 
tions of the Committee.

Allotment of ‘Funds to  Hyderabad for 
Relibf to  Displaced  Persons

*1919. Shri H. G.  Vaishnav; Will 
the  Minister  of Rehabilitation he
pleased to state:

Ta) whether it Is a fact that the al
lotment nf Rs. 50,000/- sanctioned fo 
the Hyderabad State for the relief of 
tho displaced persons has been recent
ly withdrawn by the Centre;

(b) if so, what were the reasons for 
such withdrawal; and

(c) what is the total number of dis- ' 
placed  persons who have settled  In 
Hyderabad State and the totel amount 
allotted  for their relief during  the 
years 1950. 1951 and 1952?
The Deputy Minister of RehabDlta- 
lion (Shri J. K. Bhonsle): (a) Yes.

(b)  According to the present policy 
of Government loans are granted to
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those displaced persons who after hav
ing passed the course of Vocational
& Technical Training wish to  start 
their own industries, and to those dis
placed persons who wish to  set  up 
their business or industry  in  new 
townships.

(c)  (i) The total number  of  dis
placed persons who have settled  in 
Hyderabad State ............. 5,000.

(ii)  The total amount allotted during 
the three years. 1950-51. 1951-52 and
1952-53   Rs. 2,01,000.

Shri H. G. Vaishnav: Are there any 
displaced persons in the State  who 
have not received any loans ferr  the 
running of their business?

Shri J. K. Bhonsle: The loans  are 
only granted according to certain rules 
laid down, and since they did not come 
under those rules, that is to say. their 
having to pass a vocational and techni
cal training course and to settle in a 
new township, they could not be grant
ed the loan.

SCiri H. G. Vaishnav: Are  any  of
these displaced persons from Hydera
bad State itself who were victims of 
the Razakar atrocities?

Shri J. K. Bhonsle: The  question
deals only with  displaced  persons, 
and not Razakar activities.

Dr. Sureflb Chandra: Apart from the 
funds allotted for Hyderabad State, is 
there any proposal to allot the Laik Ali 
farm to the refugees in Hyderabad?

Shri J. K. Bhonsle: Yes. Sir.

Dr. Soresh Ohandra: If there is such 
a proposal, is it a fact that some dis
crimination is made against Punjab re
fugees with regard to the allotment of 
this farm?

Shri J. K. BCionsle: I do not think
so. Sir.

JiTNTOR Division of N. C. C. in Salem

SHri C. R  Naraslmhan (On 
behalf of Shri S. V. Hamaswaml): (a)
Will the Minister of Defence be pleas
ed to state whether there is a lunfor 
division of the N.C.C. in Salem’
(b)  Is there a proposal  tn sfflrt a 

senior division of the N.C C in Salem 
College, so that the trainini? given in 
Junior N.C.C. may be continued?
(c> Is  it a  that Government

have a plan to have a senior division 
wherever there is a Junior division of 
thp N.C.C.?

The  Deputy Minister of Defence 
(Shri Satish Chandra): (a) Yes.

(b) and (c). No, Sir.
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Shri C. B. Naraaimlian: What is Ihe 
difficulty .standing in the way?

Shri Salish Chandra: The main diffi
culty is the light financial position of 
the State Government which shares the 
major portion of the  expenditure on 
the N.C.C. The remedy lies in Madras.

Shri K. G. Deshmukh: What is the 
share which is borne by the  State 
Government?

Shri Satish Chandra: The Army In
structors, the weapons and equipment 
are supplied by the Central Govern
ment. All other expenditure  on  the 
N.C.C.—its establiŝhment, maintenan, 
ce, camp expenditure, uniform  etc.— 
is borne by the State Government. At 
present I could not give you the exact 
figure State-wise, but the major por
tion is borne by the State Government.

Shri N. M. Lingam: Will not the rx-
penditure and the effort on the Junior 
N.C.C. go to waste if it is not followed 
by a senior division in every case?

Shri Satish Chandra: That is  very 
true, and we would like that senior 
division aj; far as possible is establish
ed at all places where th© Junior divi
sion troops have been raised but as I 
said, the hon. Member must persuade 
his State Government to sanction more 
money for the purpose.

The Minister of Defence  Organisa* 
tion (Shri Tyagi): Or, more  rightly,, 
say, his own father.

Junior and Senior Divisions of N. C. C.

*1922. Shri C. H. Narasimhan (On 
behalf of Shri S. V. Ramaswamy): (a> 
Will the Minister of Defence be pleas
ed to state the total strength at pre
sent of the junior and senior divisiona 
of the N.C.C.?

(b) Is it a fact that Government in
tend to increase the strength of these 
divisions?

(c) What is the  total number of 
students undergoing military training 
at present in (i) junior N.C.Ci. and (il) 
senior N.C.C.T

The Deputy Minister  of  Defence 
(Shri Satish Chandrm): (a) and (c). 
The present strength of  the  Junior 
Division is about 51,800 cadets,  and
1,600 officers.  Senior Division  has 
about 25.500 cadets and 800 officers.

(b)  Yes, depending upon the availa
bility of funds.




